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LAW AND JUDICIARY DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk,
Mantralaya, Mumbai 400 032, dated the 22nd September, 2025.

NOTIFICATION
SHREE SHANAISHWAR DEVASTHAN TRUST (SHINGNAPUR) AcT, 2018.

No. shadevi-2220/CR.29/desk.16.—In exercise of the powers conferred by sub-section (2) of
section 1 of the Shree Shanaishwar Devasthan Trust (Shingnapur) Act, 2018 (Mah. LVIII of 2018),
the Government of Maharashtra, hereby appoints the 22nd September, 2025 to be the date on which
the provisions of the said Act shall come into force.

By order and in the name of the Governor of maharashtra,

SUVARNA KISHOR KEOLE,
Principal Secretary and RLA to Government.
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